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90 	IN THE CENTRAL 	U5TRATIVE TRIBUNAL:}-IYDERABAD BENOi 
AT HYDERABAD 

O.A. No 708/93 
	

Date of Order: 19.07.93 

T. Sundara Raju 	
.... Applicant 

Vs. 

The Superintend 
Guntakal Divisi 
(A.P.) 

The Superintend 
Hindupur Divisi 
(A. P.) 

The Director Ge 
Posts, Parliame 
New Delhi - 110 

The Superintend 
Kb arnmam 

Counsel for the Al 

Counsel for the R 

t of Post Offices, 
Anantapur District. 

t of Post Offices, 
Anantapur District. 

ral, Department of 
Street, 
01. 

t of Post Offices, 

Respondnts. 

icant Mr.. Krishna Devan 

ondents : Mr. U7Rman5, nddl.CGSC 

CORAM?;. 

THE HON'BLE SHRI A. B,GORThI 	 MEMBER (A) 

THE HON'BLE SHRI T. CHANDRASEKHAR REDDY 	MEMBER (J) 

(Order o the Divn. Bench passed by 
Hon le Shri A.B.Gorthi, Member (A) ). 

The appli 

Allowance and r 

period from 16-

training inthe 

have hoard Shri 

learned counsel  

ant's prayer is for çBymant of Daily 

imbursement of mass charge5 for the 

-89 to 6-10-89 while he was undergoing 

ostal Tr.aining Centre, Nysore. We 

Krishna Devan and Shri N.ii.Ramana, 

for both the parties. Admit. Similar 

N 



low  a 	-. 	p< ti 

:3: 

Copy to: 

The Superintendent of Post Offices, Guntakal Division, 
Ariantapur District, A.P. 

The Superintendents? Post Offices, Hindupur Division, 
Anantapur District(A.P.) 

The Director GeneraI,.Dpartment of Posts, Parliament Street, 
New Deihi-ODi. 

The SuperintendenCofPost Offices, Kharnrnan. 

5. One copy to Sri. Krishna Devan, advocate, CAT, Hyd. 

6: One copy to Sri. 'J.Bhinianna, SC For Rlys, CAT, Hyd. 

7; One spnrR 

B. 	Onc cofly to Libi:ax'y, 	T, 1yd. 



¶1 	- 'C,  

matters have a 
	

been disposed of by the Tribunal 

allowing the app'licatior and accordingly this application 

is also disposed of by passing the following orders:— 
I 

(i)-tha applicant is entitled 

reimbursement of mess charges 

during the period from 16-7-89 

to 6-10-89; 

(ii)the applicant is also 

entitleØ tp 1/4th of full 

Daily Allowance in accor-

dance with .para-3 (2) of 

Govt. of India orders 

under S.R. 

2. 	If any am4unt had already been paid to the appli— 

cant towards the mess charges or daily allowance the same 

will be deducted from the amounts payable to theappli—

cant as per th4 order. The Respondents are hereby 

directed to makd the said payment within a period of 

three months frém the date of communication of this 

order. No costa. 

d,.  

(T.CHANDRASEKHAR DRTU 
Maiber (a) 	 Member (A) 
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avl/ 

19th July,19. 
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TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

I N TH2 CEflTRAL ;.D:'awI STRATIVE TEl BUNTL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE MRNJSTICE V.NEELADRI RAO 
VICE CHZIPNAN 

THE HON'BLE M}c.A.B.GORTY ; MEMBER(AD) 

AND 

THE HON'BLE PR • T . CHANDRASEJCHAB REDLY 
MEMBER(J) 

AN 

THE HON'BLE 
T 

 P.T.TIRUVENGADAM :M(A) 

Dated : 1/2)1993 

QRDER/J1JMENT 

O.A.NO. 

T fln-NOC 	—trp --) 

Admitted and 
issued 

Afled 

Disposed of wi 

Dismissed 

?t4m—di-re€-t•iOn s 
I0t1bI 43riliI,0(riva Tcibuflfil 

DES 

21JU1 $993 
..directions 
hr  

4 
Dismissed as withdrawn 

Dismissed for default. 

Rejected/Ordered 

No order as to costs.t 
p1/rn 
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